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(Open Ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 30th day ef January, 2004,

Original Applicatien Na. 907 of 1999,

Hen'ble Mr, Justice S.R. Singh, Vice=Cchairman.
Hen'ble Mr. D.R. Tiwari, Member- A.

Arjun Singh S/e sri Reem Singh

R/e vill. Baraula, Pest- Jafrabad, Distt. Aligarh
At present pested as Gate Man, Gate Ne. 85 B,
Qila Read, Aligarh.

eeeoc e oApplicant

Ceunsel fer the applicant :- Sri L.V. Singh
Sri Tej Pal
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1, Assistapt Engineer, Nerthern Railway, Aligarh.

Divisienal Superiﬁtending Engineer IInd, Office
' @f Divisienal Railway Manager, Nerthern Rajlway,
Allahabad. j

3, Divisional Railway Manager, Nerthern Railway,
Allahabad.

4, Union ef India threugh the General Manager,
Nerthern Railway.

sese0.0sRespoandents

Counsel fer the respendents :- Sri A.K. Gaur
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By Hen'ble Mr. Justice S.R. Singh, V.C.

None appears fer the applicant. We have heard sri

A.K. Gaur, Learned counsel fer the respondents and

perused the pleadings.

25 By erder dated 03,10.1998 (Annexure- 1) the applicant-

was punished with a penalty ef reduction eof pay te the

initial grade fer a peried of ene year. Aggrieved by the

erder aferestated the applicant preferred an appeal which

came te be dismissed by cryptic erder dated 05.04,1999
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which reads as under :-
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The appeal, in eur epinien, is/an empty fermality.
bowund Y
The appellate autherity is legally akiide te censider

- the varisus aspects @f the matter as previded in rule

22 (2) ef Railway Servants (Discipline and Appeal)
Rules, 1968. The requirement is ef mandatery charecter
and the appellate erder dees net satisfy the requirements

of Rule 22 (2) eof the Rules. and thus, in eur epinien,

the appellate erder deserves.te be set aside.

3. Accerdingly the O.A succeeds and is allewed in part,
Appellate erder dated 05.04,1999 (Annexure- 2) is set aside.
The matter is remitted back te the Appellate Autherity

te decide the appeal keeping in view rule 22 (2) ef the
Railway Servants (Discipline and Appeal) Rules, 1968

within a peried ef three menths from the date ef receipt

a copy of this erder. Ne cests.
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Member- A. Vice=Chairman.

/Anand/



